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AI AHMEDABAD,
’ APPLICATIN NN, 210 OF 1986,

FeEasGUrjar. Y Pet 1L doner;
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T 1.Union of Indla,to he

' served through the General
Managsr(¥ ), Jest ern Rallway,
Tavrehzate,onbay-£20,

f.RFallway Board,to he gerved

through e Seeoratary,
RFallym Nhavan,iew Delhi.l. ... easpondente,
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- "Heard Kr.Janna.lt appeareg that the process of
| promot lon la 1in progrege.dhe applicant wants that
the proeese should be with-held ag per Drayer elsuvee
(D)e Of eourge &t the tize of grgumente Mr.7anna
gtat ed that he needﬂ not press et pregent this
prayer (U).In the prayer clause (7) the applisant
’ ‘ algo Draye that the juniors of the applieant should
uot he promot ed and that the applleant should not he
dlsterbed.it appresrs that not lee of this applieat lon
hag been gont to the mnpsndant. on 28.5.868 Hoyever, it
i3 not elear 2n to whather the gaid not iee has been
served t1l1ll today.Under thege clreumstances,l would
like to hear the regpondent before pageing any ad-
interin exerarte srderg.lience,there are no ad-interin
exeparte orders at this stage.fhe appliecant ghould
garve ol lre to the regpondent returnable on 11-8-88
to show cause aglo why the 1nt.nr1m.relte?a as prayeé

for should not bhe granted,ilongwith the not ire a eopy




N

of this order and a eopy of the applieat 1on
should algo be sant,"
sd.R,. . Gadg1l, V.0,
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'73 (Ry eourtesy working as Tourt Offiecer,
b (b Central Administrst ive Iribunal Beneh,
Q\k\ Roahay for sitt ing & shmedacad,Gove.

Bloek,2nd floor,high Court Compodhnd,
Navrang pura, Ahmedagbad, )
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